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O R D E R 

 

 This appeal by the assessee is directed against the order of 

Commissioner of Income Tax (Appeals)-9, Hyderabad, dated 

30/01/2019 for the Assessment Year 2011-12. 

2. There is a delay of 42 days in filing this appeal. The assessee 

has filed an affidavit wherein he explained belated filing of the 

appeal.  I find that there is a sufficient cause in condone the 

delay.  Accordingly, delay is condoned.   

3. The only issue involved in this appeal is whether ld. CIT(A) is 

justified in upholding the order of the Assessing Officer by treating 

the assessee as AOP and levy the tax at MMR.  The case of the 
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assessee is that assessee is a Church, therefore taxing at MMR is 

not correct.  The Assessing Officer has taxed at MMR on the 

ground that assessee is not having 12A registration, the same is 

upheld by the ld. CIT(A).  When the assessee is not having 12A 

registration, the Assessing Officer has rightly treated the assessee 

as AOP and taxed at MMR, which was rightly confirmed by the 

ld.CIT(A).  Thus, I find no reason to interfere with the order 

passed by the ld. CIT(A).  Thus, this appeal filed by the assessee 

is dismissed. 

4. In the result, appeal filed by the assessee is dismissed.  

Order Pronounced in open Court on this 07th day of Feb., 2020. 

 
               Sd/-   
                    (V. DURGA RAO)     

                           Judicial Member   

          

Dated:  07th February, 2020. 

vr/- 
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